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Ordinance. 1993 and consideration and
passing ol the Recovery of Debls due to
Banks and Financial Institutions Bill.
1993 as passed by Lok Sabha.

4. Considermion and passing of the Cable
Television Nelworks (Regulation) Dill,
1993.

RE. QUESTION OF PRIVILEGE
SHRI SOMAPPA R, NOMMAL {Orissa):

Madam. T have
fInterruptions).

piven a privilege notice.

THE DEPUTY

(Tmerruptions).

CITAIRM AN . Yes.

SIRY JAGLESIT DESAL (Maharashira):
Madum. please allow Mr. Vizal o speak.

THE DEPUTY CILAIRMAN: Mr. Jagesh
Desai. T will allow him. There is a privilage
molion which has 10" be taken up soon after
the Question our.

Wt Tafrrer frx, fomEm . Rifsers negy @
@ o

gty - & e e

SHRI SOMAPPA R. BOMMAI: Madan, [

would like to raise a matier of privilege so i
as this House is concemed. The country is well
aware that by the order dited 2nd Avgust.
1993, the Election. Comumissian hias posiponed
he elections 10 the Rajya Sabha. the Lok
Sabha. the Siate Legislative Councils amd the
Siale Assemblics. Thal matler was raised by
the hon. Members in this House on 3rd of
August. The Members pointed out how the
order was arbitrary, how it was withoul any
authovity and how il had created a con-
stitutional crisis. During the debate it was
assured by the Govermment thal the Govern-
ment would veply at the end ol the discussion.
No reply was given on 3rd August so far as the
discussion and the wviews expressed by the
Members are concemed. Again on 4ih August
a statcment was made by the hon. Parliamen-
tary Allairs Minister, Mv. Shukla, in the Lek

Sabhia aller the meeting of the leaders ol the ’

Opposition in the Chanber of the Speaker
wherein he gave certain assurances on behzlf
ol the Govermment agreeing lo constilule a
nmulti-member Election Commission. Some
other matters were also stated there. That state-
ment was not made in this House. 1 must alsa
refer 1o Lhe statement made by the Law Minis-
ter in the Lok Sabha, a copy ol whicli was laid
on the Table here. I am not relerring 1o that.
Nut the statement relating to the stand taken
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by the Governnient on the question of Elec-
lion Commission was nol made in (his
| Touse.

Then. Madam. the Attomey General was
called on 4th August 1o the Lok Sabha. He
explained (he legal position. The Members did
ask guestions. Yesterday the malter was again
raised in the Lok Sabha and an elaborate
Siilement was made by the Parliamentary
Allzirs Minister al 5 o'clock yesterday. Yes-
leday the Law Minister also made a stalement.
(Imerrnptions) ... 1 have
hewspapers.  (fnrerruptions)

seen il in the

The Law
stlenient -there and  1he
Parliimentary Affaics Minister inervened in
W (lirerruptions) .. L am oot relerring o My
V. C. Shukla. Yestenday Ipointed aut, Madam,
fiere in this [uwse. that at 5 oclock a stale- |
ment was going lo be made in the other
louse. The Ministers. who were present in this
House. didn't know about the statement being
made in the Lok Sabha. The hon. Minister.
Shrimati Margaret Alva, also admiiied 1hat
o Almerniprions) ... she did't know what was
going on there. T am nat concermed with
Mat.

Minisier maude a

Madam. here is an Election Conyuission

TITE DEPUTY CHAIRMAN: What do
you wanl to say, Mr. Dommai?
SIIRI SCMAPPA R DOMMAI: ... which

has passed an order whereby. I would say, the
Election  Commission. the Judiciary, the
I:xeewtive and the Parliament are on a con-
[rontation. Now dilferent High Counts have
passed different orders. The Supreme Counl is
passing some owders. The Govermmeni is not
coming out wilh any clear statement. They
lave by-passed this House—I would say. by
neglecting this [louse—by nol making any
statement. T would say. praciically, they have
[orgoten the existence of this House and they
have taken us lor granted. They can make a
statoment there. They have thrown (o the
winds the cstablished precedents and rules
and regulations. On all imporant mallers a
slatemient is 16 be made simultaneously in
both the Houses. I one Minister is engaged
ihere. the other Minister must be here.

THE
halt.

DEPUTY CHAIRMAN: I know

S5ITRI SOMAPTFA R IOMMAI: On such
an imporanl malter the entire democratic pro-
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cess has been brought to a halt and the entire

country is discussing ic [U s not .. (fnterrup-
rions) ...
TIE DEPUTY CIIAIRMAN: You are

nwving a mobion of breach of privilege?

SIIRI SOMAPPA R. DOMMAIL: This is
ihe  privilege of the Ilouse, not of an
individual.  (Iwerruptions) ... Yoo have (o
protect us. The Governmesdt has weated this
[Touse with callousness. It is @ dereliction ol
the-Government in its duly and I must say il is
i callous governmenl. (futerruptions) ...

T

nnute.

DEPUTY ClIAIRMAN:
oo (haerraptions) L. Just a second. As
[ar as the motion (o breach ol privilege is con-
cerned. I have received it I will convey it {o the
Chatrman and il is for the Chairman o aceept il
nrrejeet il and whatever decision he (akes. the
Houge will be informed. The Minister ol
Pacliamentary AlTairs wanlts o say . .. ffnrerrup-
Hony) ...

Just  a

SURI V. GOPALSAMY (Tamnl Nadu): Let
lhe Minister respond to it
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MINISTER OF STATE IN TIUHE
MINISTRY OF  PERSONNEL. PUBLIC
GRIEVANCES  AND PENSIONS  WITIH
ADDITIONAL CITARGE OF THLE MINIS-
IN TIIE MINISTRY OF
PARLIAMENTARY AFFAIRS (STIRIMATL
MARGARET ALVA): Will you please lislen
<o that 1 can answer what he has sad ?

THI

fhnrerruptions;
TrAanE . 52 a9 @ 7 ) TodT aen ||
¢ 21 M. Alva s going (o tell you.

_(Interruplions) ...

11 Transliteration in Arabie scripl.
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SITRIMATI MARGARET ALVA: Please
show mie the courtesy so that Ucan atleasl res-
pond 10 what you hiave suggeseed. . .. (Inrerruip-

tons) L.,

AN 1HON. MEMIIER : She is a Member of

our TTouse.

THEDEPUTY CHAIRMAN : She istelling
this. That is why she is explaining il

SHRIMATI MARGARET ALVA: Madium,
I woull like to clarify because my name has
heen specilically wenlioned by the how leader
ol the Janata Dal.

TIHE DEPUTY CHAIRMAN : Even other-

wise. you are Parliamemary Allairs Minister,

SUHRIMATI MARGARET ALVA: Madam,

the point is. it was said in the House that Mr.

- Shukla. Minister for Parlinmentary Allairs was

making a stalement al § O'clock in (he ather
House. . (lmerruptions) ... And at that time T
stood up and said, “T am not aware of any state-
nient made by the Minister [or
Pariiamentary Allairs.” [ was told that il was
Already on the ticker. ... (Interruptions) . ., One
minute. I was told that it was already on the tic-
ker and he was making a stalement. By the time
we could check up. it was pointed out that he
had only aunounced that the Minister of’ Law
\\’lll'lld miake a stalement in the evening. Even
that was delayed and in [act, Mr. Bharcdwaj was
here al that time and he said that he was going
1o the other House to make a statement and was
prepared to come back here but ar that lime we
dificred un whether we would like o sit late or
not and the Members said

being

... (Interruptivn)

TIHE DEPUTY CITAIRMAN: Let her
finish. Mr. Upendra, you had been Parliamen-
lary AlTairs Minister.

SIIRl PROMOD MAIIAJAN : Madan.

why do you remind him . (huerruptions) . . .

SIRI V. GOPALSAMY: Mr. Shukla has
acver shown his [ace here. We have not a all
seen him for days.

THI: DEPUTY CIHAIRMAN: Mr.
Giopatdsanty. please sit down.

SHRIMATI MARGARET ALVA: Madam.
we oliered that i the TTouse was prepared 1o sil
e . fIntermiption).......We were prepared (o
niike the stement i the House would sit late.
hat the Minister wpuld conre back aller making

Catin the Lok Sabha. but the Members said thil
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they were not prepared to sitlare yesterday. And
Nhardwaj kas. therefore, come this morning
with a stalement 1o make it now. He is wailing.
e has already given notice that he would like
io make a stalcment which was made in the
olher House yesterday. . .. (Interruprions) ... As
regards  the Attormey-General being called,
Madam. it is for the Chairman (o take a deci-

siow. ... (Interruptions) . ..
TIIE DEPUTY CHAIRMAN: Order,
please.

SIHIRIMATI MARGARLET ALVA: As lur as
e calling ol the Anormey-General is con-
cerned, the Speaker pave the divection there. I
the Chairmian  gives a direction that the
Allomey-General should be summuoned, he is
bound 1o appear before (he House,

SHRI V. GOPALSAMY : What happened
1 Mr. Shukla?
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SIHHRI GURUDAS DAS GUPTA (West
Bengal): Madam, 1 thought the Minister
shoulil apologise. Insiead ol apologising, the
hon. Madam Minister was delending his posi-
tion. I thought it was a secomd cthamber but I
naver thought it is going (o be a second fiddle.
Madam. we have been dishonoured repeatediy
by the Government. [ suggest we should never
listen Lo the statement that was made yesterday.
\We will read the stalcient in the newspapers.
Al least there should be a nole of protest
o Ahaerruptions) ... Al least there should be a
note of prolest from (his august House (o the
anarchy in which they are running this House.
We shall not lisien (o the statement. We shall
ikl the stalement Lomorcow in the newspapers.
. AInterruprions) ...

SIRL V. GOPALSAMY : We will nol allow
the Minister. ... They are
trealing this ouse in a cavalier manner. They
iveal us as a second-rule chamber. .. . (hiterrup-
nony) ...

. (Imcrmptiz;m)

THE DEPUTY CHAIRMAN: You have
diven a notice lor breach of privilege lor this.
That is true. We should satisly you. . . (huerrup-
Honsj ...

SURI M. A DALY (Kerala): Madam, we
cxpect you lo protect the dignity ol the 1ouse.
. (Imerruprions) ...

11 Tansliteraion in Arabic seripl.
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SHRI S. MUTHU MANI (Tamil Nadu):
The Ceniral Government considers this House
as inlerior ... (Interruptions) . .

THE DEPUTY CHAIRMAN: Now, will
you please respond 1o we? ... (Inferrup-
Hons) . ..

SHRI V. GOPALSAMY : Madam, you are
our custodian and you can give a direction o
the Government . .. (Interruptions) . .

SHRI G. G. SWELL (Meghalaya): Bring a
Bill 1o do away with the Rajya Sabha.
Please do il ... (Interruprions) . . .

THE DEPUTY CHAIRMAN : Please ake

vour seal .. (Interruprions) . ..

SHRI G. G. SWELL: Do it! Do away with
the House . . (Imterruptions) . . .

SIIRI VISHVIIT P. SINGH (Maharashuira) :
Medical assistance is needed for the hon.
Mewber . .. (Interriptions) . ..

MI5S SARQJ KHAPARDE (Maharashtra) «
What is this? ... (Interruptions) . . .

SHRI G. G. SWELL: Do il! ...({nternip-
sy . . .
MISS SAROJ KHAPARDE: We are

ashamed aof hiw ... (Inzerruptions) . ..

THE DEPUTY CHAIRMAN : Please 1ake
_your seal . (Interruptions) ... Now you have
made your points. You have also given. sonie
Members have given a notice of breach ol
pnvilege. As [ announced belore. this decision
1o accept it or reject it is in the hands of the
Chatrman. As [ar as the House is concemed we
have seen that it was not sitting. Till § O’clock
only we were silling ... (fnwrmpribns) ..
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She said that her problem was that the House
was nolt sitting. In our House [ made the Minis-
ter lay two statements—(he Minister (or Law
and Jusiice, Mr. Bhardwaj and Mr. Tytler. I
waie them lay the statements the same day they
had laid @ in the other House. Now in our
11ouse we always have clanfications. Now if the
[Touse wants 1o sit [or the clarilications there is
no problem. We can have it today because 1
have a letter from Mr. Bhardwaj [or making a
statemenl. I would only like 10 make a point to
Mr. Bhardwaj. [t is not necessary [or you to [irst
make a slatement in the Lok Sabha and then
conie over here. You can come tver here [irst,
make a stalement like any of the legislalions
...(Imterruptions) ... Please one minule
... (Interruptions) . .. like any other legislations
which can originate in Rajya Sabha or Lok
Sabha, similarly. But the prablem was that we
were siting till 5 O'clock. In future please take
vare. You are a2 Member af this House. Mrs.
Alva is aMember of this House. If you don't res-
pect your own House who are we going to ask to
respect W ? ... (lnterrupdons) . . .

TUHE MINISTER OF STATE IN THE
MINISTRY OF LAW. JUSTICE AND COM-
PANY AFFAIRS (SHRI H. R BHAR-
NDWAT - Madam, may I just make a submis-
sian ... (Interruptions) ... Madam, will you give
me one minule to explain ? I have the highest
regard [or this Iouse and all han. Members of
this House. I had ihe privilege 10 remain a
Mcuber for a sulliciently long time now, [ have
treniendous respect and T want that the dignity
and decorum ol this House should be main-
lained. But on these two occasions [ have noth-
ing tn explain because the decision to make a
statement there itsell was taken at 5.30. This
House had never wanled me 1o make a state-
ment. Alier the decision | made the statement
and rushed. Bul by then the House had been
adjourned. T did not know that the House was
adjourned. Kindly, piease do allow me Lo lay it
nn the Table of the House. I have been silling
here ... (Interruptions) . . .

THE DEPUTY CHAIRMAN: 1 koow. |

iave gol your letler.
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House of a

SHRI H. R. BHARDWAJ :. | have noled. Sn
lar as [ am concerned, I am a Member ol this
House and I will see that whenever a statemenl
is made I would first like 1o come to you rather
than go to the other House. My prestige is also
involved. [ have been a Member here. I am
interested o make a stalement here
.. .(Interruptions) . ..

SHRI VIZOL (Nagaland): Madam ...
THE DEPUTY CHAIRMAN: Let me

make one more announcement. Today we have
a Calling Autention ...(Interruptions) ... Mr.
Gopalsamy, is il possible for you to somelimes
keep guiel ? The problem is that today we have
a Calling Anention and we have less than 45
minules lefl. How are we going to (inish it ? This
is my worry. If some Members withdraw their
names and just a few people speak. we can
linish it now ... (Interruptions) . . .

SHRI N. E. BALARAM (Kerala): Madam,
Mr. Vizel has got up several times
... (Interruptions) . _.

SHRI G. G. SWELL: He is a very quiet

narn.

THEDEPUTY CHAIRMAN : I know; he is
in the front. In the meanwhile, if the House
agrees and those people who have given the
notice of the Calling Auention want to deler it
(o anolher day. I have no objection. I 1s [or the
House 1a decide. The Minister of Slate [or Law
is here. His stalement is with me. And I would
riather feel that we drop the Calling
Altenlion. ...{nterruptions) . . .

SHRI VIZOL : -You have permitted me and
the House has also permitted me
.. .(Interruptions) . ..

THE DEPUTY CHAIRMAN : Let us hear

him. He has got some major problem.

RE ALLEGED RANSACKING OF THE

HOUSE OF A CABINET MINISTER OF

MANIPUR STATE BY PERSONNEL OF
ASSAM REGIMENT

SHRI VIZOL (Nagaland): Madan. here is
a slalement made by a Cabinet Minister of the
Manipur State an 27th July, 1993. About len
days have elapsed. The statement reads: “My

residential quarter located at Lamphelpal was

raided by personnel of 15 Assam Regiment in
_the early hours of 27-7-1993 at about 2.30 a_m.

State by Personnel of Assam
Regiment

The raiding pany was led by the Command-
menl Col. L. S. Rana, accompanied by the S. P,
[mphal and Shri N. Shyamananda Singh, the
ISP. The enlire operation lasled aboui three
hours, 1ill 530 a. m. As soon as [ opened the
door, two personnel of Assam Regiment accos-
ted me at gun point, while others numbering
about 20 started ransacking the entire house.
No lemale constable was in the team. And the
securily [orces invaded the privacy of my bed-
room where my wife and my youngest son were
sleeping. Everything inside the house was
wrned upside down. In the meantime, the C.O.
started chaging me in the most unpalatable
language and threalened me thal he could shoot
nie down in [ront of my wile and son. He alse
pointed oul that he had information that I was
the one who planned the ambush upon the
Assam Regiment by the NSCN near Sita, which
ook place on 29-6-93 and thalt I should return
lhe weapons seized by the NSCN there. ..

THE DEPUTY CHAIRMAN: Mr Vizol,
what is it that you are
{Interruptions)

reading ?

SHRI V. GOPALSAMY (Tamil Nadu): Tiis

VEIY SErous.

THE DEPUTY CHAIRMAN: You don't
getup. I am asking him. Are you Mr. Vizol ? He
is capable to answer me. You please take your
scat. Let me ask him. [ have a right to ask a
Member and he has a rght o answer me
.. .(Interruprions)

SHRI VIZOL: 1 will lay it on the Table of
llve House . .. (Interruptions)

THE DEPUTY CHAIRMAN : Please, let
him finish.

SHRI VIZOL : “The entire operation lasted
aboul three hours and no incriminaling
evidence was found in the premises of my quar-
ers. During the entire process no reasons or
caplanalions were made available Lo me by any-
one including the S.P.. Imphal, as to why my
residential quarter was raided. Afler some
peciod ol time, eight of them were released but
the ninth person, namely, Mr. Miphul of
Tuisimi village ncar Palel is yet to be released
and so far [ have no knowledge of his
whercabouts, T was informed that the, Assam
Regiment have blindiblded him and taken him
away. [t may be mentioned here that Mr. M. S.
Miphul is a [ormer member of the Chandel
District Council and presently the President of
the Maring Tribe. He has been associating him-
sell with the various peace commillees and



